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PRKS1 DENT'S SECRETARIAT

New Delhi, the \9th April 1971

No. 24-Pres./l 1.—-The President is pleased to institute a
Medal for the Armed Forces for recognition of long service
and in this behalf to make, ordain and establish the following
ordinances which shall be deemed to have effect from the
date of issue of this Notification.

Firstly.—The medal shall be styled and designated the
fppjpsf ^ f #^rr ^ ^ T ' 9 YEARS LONG SERVICE MFDAL".

Secondly.—The medal shall be circular in shape, made of
cupro-nickcl, 35 millimetres in diameter and fitted to a plain
horizontal bar with standard flitting. It shall have embossed
on its obverse the State Emblem and the inscriptions " T3"
=T"ST " "9 YEARS" below it along the rim, and "frf * N T "
and 'LONG SERVICE" on either side of the State Emblem
along the rim. On its reverse it shall have crest of the three
Services in the centre with rising sun on the top. A sealed
pattern of the medal shall be deposited and kept.

Thirdly. —The medal shall be worn suspended from the
left breast by a silk ribbon which shall bo 32 millimetres in
width. The ribbon shall be emerald green in colour, divided
into ten equal parts by nine vertical stripes in black colour.

Fourthly.—The medal shall be awarded to all Armed
Forces personnel serving in the Army, the Navy and the Air
Force, on completion of unblemished service of 9 years and
more on the date of issue of this notification or thereafter.

Fifthly.—The miniature medal which may be worn On
certain occasions by recipients shall be half ot the size of the
medal and a sealed pattern of the said miniature medal shall
be deposited and kept.

Sixthly.—It shall be competent for the President to cancel
and annual the award of the medal to any person and also to
restore it subsequently.

Seventhly. It shall be competent for the Government to
frame such instructions as may be necessary to carry out the
purposes of these ordinances.

No. 25-Pres./71.—The President is pleased to institute a
medal for the Armed Forces for recognition of long service
and in this behalf to make, ordain and establish the following
ordinances which shall be deemed to have effect from the date
of issue of this notification.

Firstly.—The medal shall be styled and designated the
faw 3rf i\i$ ^ r JTS?T "20 YEARS LONG SERVICE
MEDAL".

Secondly —The medal shall be circular in shape, made of
cupro-nickel, 35 millimetres in diameter and fitted to a plain
horizontal bar with standard fitting. It shall have embossed

on its obverse the State Emblem and the inscriptions " t W
^ -'20 YEARS" below it along the rim, and " ^r«f SJqT

and "LONG SERV1SE" on cither side of the State Emblem
along the rim. On its reverse it shall have crest of three
Services in the centre with rising sun on the top. A sealed
pattern of the medal shall be deposited and kept.

Thirdly.—The medal shall be worn suspended from left
breast by a silk ribbon which shall b e 32 millimetres in
width. The ribbon shall be of red, dark blue and light blue
colours in equal parts in that order, the light blue colour
being worn nearest to the left shoulder.

Fourthly.—The medal shall be awarded to all Armed
Forces personnel serving in the Army, the Navy and the Air
Force, on completion of unblemished service of 20 years and
more on the date of issue of this notification or thereafter.

Fifthly.—The miniature medal which may be worn on
certain occasions by recipients shall be half of the size of the
medal and a sealed pattern of the said miniature medal shall
be deposited and kept.

Sixthly.—It shall be competent for the President to cancel
and annual the award of medal to any person and also to
restore it subsequently.

Seventhly.—It shall be competent for the Government to
frame such instructions as may be necessary to carry out the
purposes of these ordinances.

P. N. KRISHNA MANI, Jt. Secy, to the President

RAJYA SABHA SECRETARIAT

New Delhi, the 5th April 1971

No. RS. 18/7 NT.—Shri Banka Behary Das, an elected
Member of the Rajya Sabha representing th« State of Orissa,
has resigned his seat in the Rajya Sabha from the 4th April,
1971.

B. N. BANNERJEE, Secy.

MINISTRY OF FOREIGN TRADE
(Handicrafts Sections)

RESOLUTION
New Delhi, the 3\st March 1971

No. I/8/70-ffC—In partial modification of this Ministry's
Resolution No. 1/8/70-HS. dated the 7th January, 1971, the
Government of Tndia have decided to nominate Shri Ram
Babu Sinha, President. District Congress Committee,
Muzalfarpur (Bihar) as a member of the All India Handi-
crafts Board, New Ddhi with immediate effect.
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ORDER
"ORDERED that a copy of this Resolution be communicated

to ull concerned and that it be published in the Gazette of
India.

T. S. PARAMESWARAN, Under Secy.

MINISTRY OF STEEL AND HEAVY ENGINEERING

RESOLUTION

New Delhi, the 1st April 1971
No. WM-5(6)/70.—In partial modification of the Resolu-

tion No. 5(6)/70, dated 7-1-1971 published in the Gazette of
India on 6th February, 1971, regarding setting up of the
Expert Committee on, Refractories, Government have decided
that Shri B. B. Nadgir, Senior Geologist of Geological Survey
of India, 27 Jawnhar Lai Nehru Road, Calcuttei-13, will be fts
Member in place of Shri D. B. Ghosh.

ORDER
ORDERED that copy of the Resolution be communicated to

all concerned.
ORDERED also that the Resolution be published in the

Gazette of India for general information.
M. RAMJI, Dy. Secy.

MINISTRY OF HEALTH, FAMILY PLANNING, WORKS
HOUSING AND URBAN DEVELOPMENT

(Department of Family Planning)

RESOLUTION

New Delhi, the 2nd April 1971
No. 5-9/69-Estt.lI.—In continuation of this Ministry's Reso-

lution No. 5-9/69-Estt.lI, dated 14-1-71, the Government of
India have'decid=d that the Evaluation Committee set up to'
evaluate the work of the Central Family Planning Institute,
(now renamed as National Institute of Family Planning),
New Delhi, may present its reports by the 31st May, 1971.

ORDER
ORDERED that the Resolution be published in the Gazette of

India for general information.
R. P. MARWAHA, Under Secy.

RESOLUTION
New Delhi, the 2nd April 1971

No. 17-3/7 l-AP.-~In the Ministry of Health, Family Plan-
ning and Works, Housing and Urban Development (Depart-
ment of Family Planning Resolution No. 12-21/68-FP
(Grants), dated the 3rd November, 1969 relating to the
reconstitution, of the Demographic and CommpnicattOH Action
Research Committee, the following addition may be made in
paragraph 4 : —

The Committee shall meet every three months, Dr.
C. N. Vakil, Dr. P. S. Lokanathan and Commissioner (FP
& MCH), Department of Family Planning, shall bo co-
chairmen. One of the Co-chairman in the above order will
preside over the meeting of the Committee in the absence
of the Chairman.

ORDER
ORDERED that a copy of the Resolution be .published in the

Gazette of Tndia for information.
ORDERED also that a copy of the Resolution be communicat-

ed to all the State Governments/Union Territory Administra-
tions.

R. N. MADHOK, Jt. Secy. (FP)

MINISTRY OP TOURISM AND CIVIL AVIATION

Department of Tourism

RESOLUTION

New Delhi, the 14th January 1971
No, Vll-TJL( l)/70.-r-A scheme to provide financial assis-

tance to tourist car operators for the purchase of cars for the

use of tourists, as saJiclionrd in Government of Tndia Resolu-
tion bearing No. 6-AHC(6)/64, dated the 16th January, 1970,
was published in the Gazette of India dated the 31st January,
1970. Certain relaxations in the terms and conditions of the
scheme were made subsequently vide Government of India
Resolution No. VIT-TL(1)/70, dated the 13th July, 1970.

It has been decided to vurtber liberalise certain provisions
of the scheme and to extend it to travel agents, shikar out-
titters and hoteliers. The Scheme as amended is given in the
Annexure.

lt>RDER
ORDURLD that a copy of this Resolution be communicated

to all concerned and that it be published in the Gazette of
India for general information.

N. SAHGAL, Secy.

INSTRUCTIONS FOR THE HIRE PURCHASE OF
TOURIST TRANSPORT VEHICLES

(. 1 ) Objective

"The objective of the scheme is to provide financial assis-
tance to tourist car operators, travel agents, shikar outfitters
and hoteliers on the approved list of the Department of
Tourism, for the purchase af cars for tourist purposes".

(2) Definitions
In these instructions unl«ss the context otherwise requires :

(a) Committee means the Committee constituted under
para 3 of the Instructions.

(b) Director General means the Director General of
Tourism.

(c) .Secretary means ne Secretary of the Committee
constituted under para 3 of these Instructions.

(d) Vehicle means th; tourist transport motor vehicle
used for transport of tourists.

(c) Dealer is one whi> deals in vehicles duly authorised
by the manufactirers, importers, distributors or
stockists of the mike of the concerned vehicle and
includes State TraJing Corporation of Tndia Ltd,

(3) Constitution of the Committee

(a) A committee shall bs constituted to deal with the appli.
cations for the hire purchase of vehicles under these instruc-
tions and shall consist of the following :—

Ex-Officio Chairman
1. Addl. Director General of Tourist,

Ex-Ofiicio Members
2. Marketing Manager (ICD) S.T.C.
3. Deputy Financial Adviser (T), Ministry of Finance or

any other officer nominated by the Ministry of Finance.
4. Secretary, Inter-State Transport Commission, Ministry

of Shipping & Transport.
5. An officer from the Ministry of Law to be nominated

by Law .Secretary.
Ex-Officio Member-Secretary

Dy. Director General Department of Tourism.
(b) Three Members present in person shall be a quorum

for a meeting and the min.ites of the meeting shall be signed
by the Chairman or in his absence by the Secretary and a
Member. All issues shall be decided by the Committee by a
simple majority of votes of the Members present and voting
and the Chairman of the pommittee shall have a casting
vote.

(4) Categories of Vehicles
Hire purchase under these instructions shall be only in

respect of the vehicles of the following categories :
(1) Motor Cars—new and second hand.
(2) Minibuses, omnib.ises of the deluxe type.

(5) Application for Hire Purchase
Application for hire purchase of vehicle shall be made in

the form given in appendk I of these instructions and shall
be submitted with 6 additional copies to the Secretary of the
Committee mentioned in para 3 supra.
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(6) Eligibility of Applicants
Only operators of vehicles, travel agents, shikar outfitters

and hoteliers on the approved list of the Department of
Tourism, who satisfy the undermentioned conditions are eligi-
ble to apply.

1. The applicant should have been owning and running
cars for at least one year from the date of his recog-
nition as such by the Department.

2. He shall own and run at least a floet of three vehicles
but in the case of travel agents, shikar outfitters and
hoteliers this condition may be vaived.

3. He must not have been found guilty of violating any
di the departmental instructions, rules or regulations
or breach of any agreement or contract executed with
the Department. Also he must not have been found
guilty of any offence under any law in force.

(b) The application for hire purchase should be accom-
panied by the undermentioned documents :—-

1. Income-tax clearance certificate.
2. Audited profit & loss account asd balance sheet per-

taining to the tourist business for the last 3 years.

3. A statement showing his earnings in foreign exchange,
if any, for the 3 previous calender years duly certified
by the concerned Travel Agents, Hotels, Airlines,
Banks etc.

(7) Scrutiny of the Application
The Secretary shall have every application received by him

scrutinised carefully and record his views thereon in part B
of the application and place the same for consideration of the
Committee as early as possible,
(8) Decision of the Committee

The decision of the Committee shall be recorded in part
C of the application and signed by the Chairman or in his
absence by a Member and the Secretary,

(9) Government's Contribution

The vehicle will be purchased from the dealer in the name
of the President hereinafter called the Government and the
Government's contribution towards the price oi the vehicle
shall not exceed 2/J of the total price of the vehicle or
Rs. 60,000/- whichever is less. Trie rest of the price of the
vehicle shall be paid by the applicant in one lumpsum to the
Director-General towards the purchase of the vehicle before
Hie hire-purchase agreement is executed as per para 11 infra.

(10) Execution of the Agreement

The applicant shall execute a hire-purchase agreement with
the Government in respect of the vehicle on payment of hi*
contribution towards the price of the vehicle to the Director-
General.

(11) Delivery of the Vehicle
After the payment mentioned in, para 9 supra is made by

the applicant to the Director General and after the execution
by him of the hire-purchase agreement mentioned in para (10)
supra the applicant on being authorised in this regard shall
lake delivery of the vehicle on behalf of Government and
thereupon the Government shall become the owner of the
vehicle.

(12) Payment of Hire Instalment
The applicant shall repay the Government's contribution

towards the price of the vehicle together with interest there-
on in not more than 8 quarterly instalments of hire in the
case of indigenous cars and 16 quarterly instalments in others,
the first instalment being payable three months after the date
of payment of the price of the Government to the dealer. The
due dates as well as the amounts of hire instalments will be
indicated in the hire purchase agreement mentioned in para
10 supra. The amount of each hire instalment shall be so
determined as to yield an interest on Government contribution
of 4 ] % per annum above the bank rate prevailing at the time
of payment of the price, to the dealer. A rebate in interest
of 2\% on the Government's contribution will be allowed if
the hire instalments arc paid promptly on the due dates men-
tioned in the agreement and the application has not com-
mitted any other default. The amount of rebate as well as
the net. amount payable in case of prompt payments will also
be indicated in the agreement. Interest will be charged on

the amounts of any hire instalments overdue at 4i% per annum
above the ba.nk rate prevailing at the time of payment of CTie
price to the dealer from the date of default to date of pay-
ment.

(b) Each quarterly hire instalment shall be paid by the
applicant in Government Treasury under a challan in triplicate
for credit under Section "PToans and Advances by the Central
Government—Loans to Local Funds—Private parties, etc.—
Miscellaneous Loans and Advances—Loans to other Parties"
so far as the principal part of the hire instalment is concerned
and to the receipt head "XVI Interest—C. Other Interest—
Receipts—Interest on Loans and Advances by the Central
Government—Misc, Loans and Advances—Interest on Loans
to other parties", the interest part of each hire instalment.
The amounts ol principal and interest relating to each hire
instalment will be indicated separately in the hire purchase
agreement,

(c) When the above said amounts are paid into the Govern-
ment Treasury, one copy of the receipted challan shall be sent
to the Secretary.
13. Refund of the Applicant's Share

After the receipt by the Government of the initial lumpsum
amountii of the applicant's share of the price referred to in
para 9 supra if the Goverrfment for any reason does not
procure the vehicle the amounts so paid by the applicant shall
be refunded to him and the applicant will not be entitled to
interest thereon from Government.

14. Applicant's Rifiht
On full payment to the Government of all the quarterly hire

instalments as well as any other sum of money which may
become payable to Government by the applicant under the
hire purchase agreement, the applicant snail have a rijht to
pet ownership of the vehicle transferred in his name.

15. Termination of the Agreement

The Government reserves the right to terminate the agree-
ment executed under para 10 supra if the applicant makes
any default in the payment of the quarterly hire instalment on
the dates on which they have become due and on such termi-
nation the amount contributed by the applicant shall become
forefeited to the Government and the Committee may take
action as indicated in para 25 infra.

16. Guarantee

For the due repayment of the entire amount of hire instal-
ments covering the full period of repayment, including
extended period if any, the applicant shall furnish a
guarantee :

(a) by hypothecating to the satisfaction of the Com-
mittee another unencumbered vehicle acceptable to
the Committee from his fleet.

or

(b) a guarantee to the satisfaction of the Committee
from another recognised operator in the form of
hypothecation of an unencumbered vehicle acceptable
to the Committee.

The guarantee shall remain in force till all the hire instal-
ments are paid and the applicant gets the right of the owner-
ship transferred in his name in terms of the hir e purchase
agreement executed by him and the Government is satisfied
that nothing is due from the applicant.

NOTE :—The above guarantee shall not be required to bt
furnished in case of vehicles in which Government contribu-
tion does not exceed Rs. 15,000/-.
17. Insurance of the Vehicle.

The applicant shall get the vehicle comprehensively insured
for its full market value against all risks at his own cost with
the LIC or any other Insurance Company approved by the
Committee and shall always keep the vehicle so insured for
the same amount or in any case not less than the aggregate
of the remaining hire instalments till all the hire instalments
policy will be deposited with the Secretary. In the insurance
arc paid and the ownership of the vehicle transferred to the
applicant. The applicant shall retain the insurance certificate
with him while the insurance policy will be deposited with the
Secretary. In the insurance policy so taken there shall be
clauss to the effect that the Central Government is interested
in the policy and that all moneys payable under the insurance
policy will be paid to the Government.
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^ 1 8 . After the full money payable under the Hire purchase
agreement is paid the endorsement in the Insurance palicy to
the above ell'ect shall be deleted.

It shall be the obligation of the applicant to keep the
insurance policy in force till he becomes the owner of the
vehicle as per the hire purchase agreement. For this purpose
he shall remit the amount of the pretnia on the insurance
policy well before the due dates and send such premia
receipts) annually and submit it (them) to the Secretary 21
days before the date of expiry o[ the existing insurance policy
pertaining to the vehicle.

19. Inspection of the Vehicle*
The applicant shall produce the vehicle and the log books

and the account books for inspection by any person authoris-
ed by the Additional Director-General in that behalf within a
week of the purchase of vehicle and also at any time there-
alter till the vehicle has run one lakh miles after the date of
delivery of the vehicle or till 3 years have expired from the
date of taking delivery of the vehicle or till the ownership of
the vehicle is transferred to the applicant after all the dues to
the Government are paid whichever is later. Che log book
inter alia should contain entries choronologically written
relating to the tourists/persons for whom (ho vehicles are used,
places visited, mileage run etc. Tn the Appendix of the 1°K
book the particulars of maintenance, repairs, replacement of
parts relating to the vehicle along with the expenditure incur-
red thereon should also be indicated.

20. The applicant shall at all times maintain the vehicle at
his own cost so that it is always kept in good running condi-
tion. If at any time it is noticed during the inspection of the
vehicle contcrn^iated in para 19 supra that the vehicle is not
being maintained properly, the applicant shall be deemed to
have committed a default and Government shall have the right
to take immediate possession for the vehicle.

21. "The applicant shall not sell or alienate or mortagsige
or create any charge or encumbrance on the vehicle till the
vehicle has run one lakh mil-s from the date of taking deli-
very or till 3 years in the case of second-hand vehicle and
live years in th^casc of new vehicles have expired from the
dale of taking delivery of the vehicle or Ihe ownership is
transferred to the applicant after all the dues are paid to the
Government whichever is later. The Secretary should arrange
to have an endorsement made to the above effect in the regis-
tration certificate.
22. Long Term Hire

Ihe vehicle held under hire purchase agreement as afore-
said from the Government will not be hired out to any custo-
mer who is not a foreign tourist for a period exceeding 7
days at a time without the prior permission of the Govern-
ment.
23. Applicant's Obligation to Tourist Department

The applicant will be obliged to honour the requisition of
the Tourist Department to carry foreign tourists at 4R hours
notice in writing signed by the Secretary or the Director
General, This obligation will, however, be subject to any
prior booking Of the tourist motor vehicle for any other
foreign tourist.

24. Obligation to Submit Statements and Returns

The applicant shall submit such statements or returns regard-
ing the names of foreign tourists, amounts of hire charged
from them and any other particulars as may be called for by
the Committee from time to time.

25. Default by the Applicant
If any default is committed by the applicant in the payment

of any hire instalment or in complying with any of the terms
or conditions of the hire purchase agreement, the Committee
may at its discretion- and depending on the merits of the •
ense : —

(a) take possession of Ihe vehicle at the cost of the appli-
cant; and/or

(b) in addition to the above or in the alternative may
seek to recover the amount remaining clue from the
applicant by any legal proceedings;

(c) condone the default altogether; or
(d) enforce the guarantee as furnished by the hirer; or
(e) agree to the applicant retaining possesesion of the

Vehicle on such further terms as may be deemed fit.

26. Scope of these Instructions
Th; hire purchase agreement to be executed shall be com-

prehensive and self-contahed and will be in supersession of
the various provisions in hesc instructions.

APPKND1X I

Application for the Hire purchase of Tourist Transport Vehicle
1. Name of the applicant (with full business/office

-address, telephone No. etc.).

2. Particulars indicating whether the applicant is a pro-
prietory concern or body corporate/an association of
persons or otherwise. (A copy of registration certi-
ficate, dale of incorporation, date of commencement
of business etc. wherever applicable may be given. In
case of individual;, age, father's name and residential
address may be jiven).

3, Full particulars oi the present assets of and income
from thd car hire justness along with the audited profit
& loss account and balance sheet for the previous
three years duly ;ertified by a Chartered Accountant
(Income Tax Clearance Certificate as well as statement
showing the appl cant's earnings in foreign exchange
for the three previous years duly certified by the con-
cerned Travel Agents, Hoi els, Airlines, Banks etc.
may also be attached).

4, Full particulars o ! the existing liabilities by way of
loan from the Government or private or public bodies
or any other individuals or others indicating the rate
of interest, mode of repayment, the securities given
against each and also whether there had been any
default in. repayment of these loans.

,V Income from any other business supported by a copy
of the audited accounts and balance sheet for the last
three years.

6. Particulars of any' other properties or investment
belonging to the applicant indicating whether they are
encumbered or fr ;e from any encumbrance.

7. Particulars of Haik accounts with the name of the
Bank and the br inch supported by attested monthly
summary of. the t ansactions for the last three years.

H. No. of motor vel icles that are being owned and run
at present with tieir full particulars, including names
of drivers who o n speak English. Indicate also the
dates from whicl each vehicle is being owned and
run.

9. Date of recognition of the applicant by the Depart-
ment of Tourism and Tourist Car Operator, Travel
Agent, Shikar Outfitter and hotelier (Particulars of
letter No. & datf conveying the approval may please
be indicated.).

10. Particulars of any other agreement or contract of any
kind entered into by the applicant with the Govern-
ment durinu the past 5 years.

11. Amount of contribution required from Government
towards the price (See para 9 of the Instructions),

12. The number of 1 ire instalments in which the applicant
proposes to repay the Government contribution with
interest (sec pan 12 of the Instructions).

13. Particulars of otier loans if any taken by the appli-
cant for the pur;hase of this vehicle from any other
source with details of interest payable, security offered
and other conditions.

14. Total price of the vehicle and terms of payment etc.
with the dealer

15. Details of the vlehicle proposed to the purchased and
thc name and complete address of the dealer from
whom the vehicle is to be purchased.

16. Details of guarantee proposed to be furnished in res-
pect of the due repayment of all hire instalments to
the Government. (Please see also note below para
16 of (he Instructions).

17. Other information, if any.
J hereby declare and stale that I have fully gone through

the Instructions for thc hire purchase of tourist transport
vehicles and agree to the conditions mentioned therein
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1 further agree to abide by nil the conditions of hire
purchase as per terms of the hire purchase agreement the
specimen form of which I have read and understood. The
facts stated in this application are correct. I will use the
vehicle as tourist taxi only in terms cf the said Instructions
and the.agreement.

I further declare and state that I have not violated any
departmental instructions, rules, or regulations or of any
apreement or contract with the Government.

APPLICANT

Date :

Wif/lasses :
1,
i

PART B

The facts mentioned in the application have been verifies
Lind found correct except in regard to items—— • .•••• for
which no information is available with us.

The inspection report of the technical officer is enclosed.
(.This will be necessary only in the case of second hand
tourist transport vehicles). The application is recommended/
not recommended.

Secretary

PART C
The application was considered at the meeting of the Com-

mittee held on and it was decided that a sum of
Rs. be sanctioned towards the price of the proposed
vehicle subject to the normal terms/additional terms mention-
ed helo'w.

Chairman
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